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4 0.A. 176/2006 - . - ‘
‘l 05.09.2006 Present: Hon'ble Sri K.V. Sachidanandan

Vice-Chairman.

Learned Counsel for the Applicant

submitted that it is a covered matter.

Na,}-" e \‘ &egvd Considering the issue involved, I am of
on gesP - no- . the view that the O.A. is to be admitted.
%0 (¢ . Admit.

14 | Mr M.U. Ahmed, learned Addl

C.G.8.C. for the Respondents submitted
that he will file reply statement positively

Nelye o%% %950144

OW R Ne- & »lpns

R_QEPOM Aawts roum | _ by the next date.
oawecd b _eof ‘ Post on 17.10.2006.
" 9 (0 T . . ‘ . . A ] r ?g ’
M /? y Vice-Chairman
, [mb/ :
Ny 1w ls hun ,!oﬁ-en
\ /. .
l/‘()"a’ ' 3.11.06 Four weeks time is granted to the
e S counsel. for the respondents fo file
"3/‘1\\_‘-’6—(.6 ' . _ . written statement.
: RN R . post on 6.12.06.
l}\? Wle W.Leem.. . . !/
M~ vice-Chairman
- Bl 0 [o o 06.12.7006 Present: Hon'ble 8ri K.V. Sachidanandan ?
' - i Vice - Chairmai. A
‘h”"*/‘ .
N [ e ey ST _ r Learned Counsel for the
N - \‘$ MN® bé,Q,Vl Respondents wanted to have further time
g ’ S to file reply statement. Post onf39.01.2007.
oz N S
F1- O T . ‘
? ! ‘ Vice-Chairman
fmb/
_Nv ‘O'vb W ’ oeM 9.1 02007 Mr -M.U.Ahmd. leiflxned Addl CCOGOS.Co
ULUJQ requests for futher time to file reply
fé statement. Let it be done within four
S s weeks . '
‘ L post on 9.2.2007.
vice-Chairman
bb

|



xhﬂ 7
;-

&-—~3 -

+ -

. . 3
A : L ¥
0.A. No. (Y4210 . |
"Notes of the Registry . Date Order of the Tribunal .
. .1 09.02.2007 Mr.M.U.Ahmed, learned Addl. C.G.S.C.
, s submits’ that reply statement is being filed
- today. Let it be brought on record, if it is
Y otherwise in order.
2, 5 Q‘? Post the matter on 13.03.2007. In the
- : - meantime, Applicant is at liberty to file
C o N rejoinder, if any.
&’ }Qo& !l »%S ' i
PorseiS- A heg «
o @w) 5 Vice-Chairman
| - Y
No %{M Les ’kwa 1363007, Counsel for the applicant has vl
buf\\ bilee) o mitted that he would like to file the
TR &gy re joinder. Let it be done. post the
—Qé R Fnattgg on ‘304,07, . ‘
e 0 [
4 1m Member vice=Chairman -
: “ Cﬁ ’
N@ ‘%(M@uﬁ lwva
DT al TR - “a
| t()?&”\ U—?U/@Y . : 30.4.2007 Let the case be posted on 17 5 2007
. " | . <’23( _ - . for filing of rejoinder. '
&4 ‘ | L,
Jv\.\_b~%_;,v\oo,@| bon Vice-Chairman
ool /bb
beew Wiedl |
: , 1745607, The claim et the applicant is rer
’:%ﬁ getting patient care allewance. Counsel
SO - for the applicant has submitted that
he could neot conty¥act the applicéant.
Ne MP Yol Ys Three weeks rurther time is granted
1 “ \ALQ,O(‘ te tile rejc?fnder. pest t’/n e nmatter on
8e6.07.,
%‘5’} . 1 Vic e-"“’Chairmefn
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p . 8464074 ° . Wri ten statement has begn filed by the
‘ o ceunsel fer the res;;@ndentsg Ne reJni‘nder has
- E "‘;;’." N been filed by the appla.cant.}.]n the meantime,

turther feur weeks time is granted to the
\' ' applicant to file rejeinder j.f any. List the

— tter en 44.7.07,
¢£ﬂ25* a |
/\/0 /‘UjWM .

s *zfice-»Chairman '
im ' ;
I”L ﬁ-o > MQ_,)Z Hiz - .4.7.2007 None appeared for the Apphcant
ﬁf’“" ¢ m eote | Registry is directed to send a letter to the
y A LM/(”’ Jw.w(’ ' ~ learned counsel foﬁ- the ' Applicant
o %a,}of’ Oqﬁ;g-& aﬁ‘ : _ - informing hnn to be present on.the next
. . _ - date, . © _ ‘
‘/’v.euv.n?, : ' 3 ‘ : , S
, . ' ! Post on 19.7_.2007‘. ’ . ;
(e L
B A
T S , o Vice-Chairman
S .. fbbf
Reteiudes mok
Wed . . R . P '
Aub % e T - 18.7.2007 It is reported - that  there is
1 87?' @,T’ : bereavement in the family of Mr.N.A.Sin,gh,
ol 2!~ - ' | ' - learned counsel for the ‘Applicant. Lis’r: the
“ “matteron 6.8.2007. - 0
lo. &- OO | L

‘ WM‘_ | o : : Vice—Chqimﬁon

. \
: <%’0/)/ 28. 08 2007 -~ Heard"the learned counsel for the -
5 N : parhes Hearing concluded. Iudgment
delivered in open court, !gept_ in separate S
sheets. The‘application is disposed of in
terms of the order No ordgr as to costs,

Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.176 of 2006

DATE OF DECISION: 28.08,2007

Arambam Barunkanta Singh and 7 others ... APPLICANT(S)

Mr A, }&nix Singh, 5. Khaidem, AB’#GCQTE{S) FOR THE

Ranjit and N.K. Devi. APPLICANT (S}

| - ¥ersus -

Union of India & Ol?s. S RESPONDENT{S}

Mr M.U. Ahmed, Addl. C.G.S5.C. ADVOCATE(S) FOR THE
' . RESPONDENT(S)

CORAM:

The Hon'ble Mr. K.V.Sachidanandan, Vice-Chairman

1.  Whether reporters of local newspapers Yes/No
may be allowed to see the judgment?

2.  Whether to be referred to the Reporter or not? Yes/No

3. Whether to be forwarded for including in the Digest
Being compiled at Jodhpur Bench and other Benches? Yes/No

4.  Whether their Lordships wish to see the
of the Judgment ?

¢

-------------



- CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

- Original Appiication No. 176 of 2006

Date of Order: This the 28" day of August 2007.

The Hon’ble Shri K. V. Sachidanandan, Vice-Chairman.

Arambam Barunkanta Singh,
36 years (A.B.X.), sfo A. Bharat Singh of
Lilong Chajing.

Sanjoy Roy, 35 yéars of C.R.P.F.,
Langling, Imphal West, Manipur.

V. Kham Gin Lian, 33 years, :
sfo (L) Shri Chin Za Neng of C.R.P.F.,
Langjing, Imphal West, Manipur.

Kailash Das, 36 years, sfo Nawab Das
of C.R.P.F., Langjing, Imphai.

Anil Kumar, 32 years, s/fo R. Pachak
of C.R.P.F., Langjing, Imphal.

Narendar Kumar, 39 years,
s/o Chaman Lal Puri of C.R.P.F.,
Langjing, Imphal.

Mukesh Kumar, 38 years,
sfo Chetram Singh of CR.P.F.,
Langjing, Imphal. .

N. Robindro Singh, 40 years,
sfo (L} N. Jugeshwar Singh of
Kyamjei Khoirom Leikai.

By Advocates Mr A. Anix Singh, S. Khaidem,
Ranjit and N.X. Devi.

- Versus -

Union of India, Home Affairs Department,
through its Secretary,
North Block, New Dethi.

Ministry of Health and Family Welfare,
through its Secretary, New Delhi.

...... Applicants
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3. C.R.PF, through its Director General,
. C.G.0.Complex-N-1,
Lodhi Road, New Delhi.

4. The Director,
Medical Directorate General,
Central Reserve Police Force,
East Block, R.X. Puram,
New Delhi.

5. CM.0,, C.R.P.F. Hospital Group
Centre, Langjing, Manipur. SO Respondents

By Advocate Mr M.U. Ahmed, Addl. C.G.5.C.

8L P00 4000300

ORDER (ORAL)

K.V. SACHIDANANDAN (VICE-CHAIRMAN)

There are eight applicants who were appointed as

Assistant Sub-Inspector/Pharmacist/Laboratory Technician/Nursing

‘Assistant, Saphai Karmachari/Cook respectively in the Central

Reserve Police Force (CRPF for short) on different dates. The
averment of the applicants is that the applicants possess all requisite
qualification for the respecti?e post the applicants are holding. The
grievance of the applicants is that the applicants have not been
extended the benefit of patient care allowance under the O.M. dated
08.09.2000 (Annexure-8). The applicants ‘contend that similarly
situated persons have already been granted the benefit and there are
court orders as well. The Bangalore Bench of the Tribunal vide order
dated 17.04.2005 in O.A.No.1093 and series of cases granted the
benefit of patient care allowance and disposed of the cases in favour
of the applicants therein. The contention of the present applicants is

that the present applicants’ case is covered by the order of the

o
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Bangalore Bench. Aggrieved by the inaction of the respondents, the

applicants have filed the present O.A. seeking the following reliefs:

“7.1 To give a direction to the Respondents to pay the
Patient Care Allowance

7.2 Cost of the application.

7.3 Any other relief/reliefs to which the applicants are

entitled to under the facts and circumstances of the case

and as may be deemed fit and proper by the Hon’ble

Tribunal.” .
2. The respondents have filed a detailed written statement
contending the claim of the applicants and submitted that since the
applicants are combatant staff of the CRPF the applicants do not come
under the jurisdiction of the Tribunal. However, since earlier orders
have been passed by different Tribunals granting the benefit to
similarly situated applicants I do not find any reason to uphold that

this Tribunal has no jurisdiction. Hence the claim of the respondents

is rejected.

3. The applicants have also filed a detailed rejoinder

reiterating the contentions raised in the application.

4. I have heard Mr N. Anix Singh, learned counsel for the
applicant and Mr M.U. Ahmed, learned Addl. C.G.S.C. appearing on

behalf of the respondents.

5. When the matter came up for hearing the learned codnse!
for the applicant submitted that the grant of the allowance to the
applicants was rejected on the ground that ﬂde order dated
18.02.2006 the Addl. DiGP, GC, CRPF, Imphal, Manipur informed that
as per Director (Medical), Directorate General, CRPF, New Delhi

HPAC/PAC could be sanctioned only to those who were petitioners in
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court cases filed in various CATs/High Courts. The order dated

18.02.2006 is reproduced below:

6.

“Subject :- REG. GRANT OF HOSPITAL, PATIENT CARE
ALLOWANCE

- Please refer to your letter No.M.ITI-4/2006-GC
Hosp. Dated 14/2/2006.

2. Application for grant of Hospital Patient Care
Allowance in r/o foliowing personnel of your Hospital vide
your letter under reference are returned herewith with
the remarks that as per Director {Medical), Dte. General,
CRPF, New Delhi signal NoJ.I1-2/2002-Med .JI-MHA dated
18/1/2002 (Copy enclosed). HPCA/PAC only be sanctioned
to those who were petitioners in court cases filed in
various CATS/High Courts and the concerned Hon'ble
Courts passed order favourably :-

----------------------------------------------------

It is further argued that since the applicants have not

obtained a court order the applicants are not entitled to get the

benefit of the relief. It is a well settled proposition of law that

Government being a model employer and certain benefits granted to

one set of employees those benefits are to be extended to other

similarly situated persons. Relief being granted to certain individuals

in law cannot be denied to those who are similarly placed merely

because they have not come to Court earlier. The learned counsel for

the applicants submitted that he will be satisfied if a direction is given

to the respondents similar to that of O.A.No.22 of 2004 disposed of by

this Tribunal on15.09.2004, which is quoted below:

“On perusal of the pleadings and considering the
facts and circumstances of the case, I am of the opinion
that S.8.B. is alsoc a Central Police Organisation under

Ministry of Home Affairs like L.T.B.P, BS.F. and C.RPF.
having more or less the same working conditions.

Therefore, Ministry of Home Affairs will take a decision on

the payment of patient case allowance to the Para-medical
staff of 8.5.B. within a period of six months from the date
of receipt of this order.”
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8. In furtherance of the above order it appears that the Addl.
DIGP, GC, CRPF vide order dated 18.02.2006 has taken a decision
extending the benefit to some applicants who were petitioners before

the Tribunals/Courts but similarly placed persons like the present

-applicants were not granted the benefit on the ground that no court

order has been obtained by these applicants for the said benefit. It is
made clear that it shall not stand in the way for grant of the said

benefit to the present applicants.

S. In view of the abave, in the interest of justice this court
directs the applicants to make a comprehensive representation to the
respondent No.3 wfii alt relevant records within a time frame of one
month from the date of réceipt this order and the respondent Ne.3
shall také a decisioﬁ granting the henefit to the applicants as has been
granted to other similarly placed applicants and pass appropriate

orders within a period of three months thereafter.

The O.A. is accordingly disposed of. In the circumstances

there shall be no order as to costs.

-

A
( K. V. SACHIDANANDAN )
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA L, Q‘E C
GUWAHATI BENCH, GUWAHATI.

( An Application Under Section 19 of ,
the Central Administrative Tribunal Act 1985)

= /.%;6’/09

SYNOPSIS

.

That the Applicant were appointed as Assistant Sub-Inspector (
ASI) / Pharmacist, Lab.Technitian, Nursing Assistant, Saphai
Karmachari and cook respectively of the CRPF, Union of India
on different dates and they possess all the requisite
qualification.

That the applicants claiming that to extend the benefit of
Patient Care Allowance under Government of India, Ministry of
Home Affairs dated 8" September, 2000 ( Anx- A/6).

That the Hon’ble Central Administrative Tribunal, Bangalore
Bench, Bangalore order dated 17. 4 .2003 stated that the other
applicant claims for getting the benefit of Patient Care
Allowance the same was disposed of in favour of the
applicants , however the present applicants are cover up by the
said aforesaid order.

ok ok
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(An application urder Section 19 of the Administrative
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Shri A.Barunikanta Singh

Tribunals Act, 1983)

: Applicants,

ard 7 others,

- Yeérsus =

" Union of India & Ors.

: OA No. /%/%fﬁ

: Respondents,

FE8md9 Opder of the Hon'ble
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IN THE CENTRAL HU’MINIO'IBATINE 'IRIBUNAL
GUWAHATI BEMCH

(An application urder Section 19 of
the Administrative Tribunals Act , 1985)

0. i 0./ 76 oF 2116

BETWERN

1. Arambam Barunikanta Singh,
% yrs, (AJBJKY, s/o, A,
Sharat Singh of Lilong Chajing.

2. 3anjay Roy, 35 yrs; of C.R.PF/,

Langjing, Imphal West, ManipurT

3. V. Kham Gin Lian, 33 yrs, s/o,
(Iy Shri Chin Za Neng of C.R.P.F;

Laﬂgj ing, Imphal ‘Negt, Ma nipUr.T

~ of C.R.P.F, Langjing, Imphal,
. 5. Anil Kumar, 32 yrs, s/o R. Pachak
P of C.,R,P.F, Langjing, Imphal.’

y\a&&
6. Naresd Kymar, 39 yrs., s/o
Iy ,

" Chaman Lal Puri of C.R.P.F.

-4 5».%,.?.4\./'

‘Langjing, Imphal.

741 Mukesh Kumar, 39 yrsy s/o,

, .
\* Chetram Singh of C.R.D.F,

Langjing, Imphal.

8. N. Robindro Singh, 44y yrs. s/g
9L) N. Jugeshwor Singh of

Kyamgei Khoirom Leikai.

v+« APPLICANTS.

PRESENITED BY

X Manigh, Gongh

19-7.2c0p
ADVOGCAIZ

- :..02/"'

\



-~ Versus -

1. Union of India, Home Affairs
Department, through its Secretary,

North Block, New Delhi.

2. Ministry of Health ard Family
Welfare, through its Secretary,
New Delhi,

3. C,B«P.F. through i ts Director

General, C,G.0. Compl GX-FJ-?L,

Lodhi Road, New Delhi,

4; The Dir ectdr, Medical Nirectorate
General, Central Reserve Police
Force, East Block, R.K. Puram,

New Dl hi.

5. C.M.0., CRR.P.F. Hospital Group

Centre, Langjing, Manipur, )
— . . RESPONDENTS.

Details of Application

1, Jurisdiction of the Tribunal,

Js v v

The applicant declares that the subject matter of %

the application is within the jurisdiction of the Hon'ble

Gk e

Tribunal,
2, Limitation

The applicant further declares ‘that the pr.esen
application is filed within the limitation prescribed under

section 21 of the Administratife Tribunals Ack, 1985,

<o 3/-
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3. _Facts of the Case,

3.1. The applicants are!the citizén of India ard as such |
they are entitled to all the rifhts, privileges ard pro-
tection, guaranteed to the citizens of India by the
Constitution of India and the laws fremed thereunder, The’
applicants are the employee of Central Reserve Police

Force (C.R.P,F) working in the Central Regerve Police

o e .
Force, Langjing, Imphal, Manipur. ’ \

3,2 That, the applicants were initially appointed on
regular basis as AST/ Pharmacist, Lab. Technitian, Ndrsing
Asst., Saphai Karmachari, Cook respectively by an ord er
of the competent authority of the C.R.P.F. Union of Irdis

on different dates as they possessed the requisite elu-

~cational qualification for the said posts which they are

now hqld ing.
A copy of the tableé consisting
of the particulars of the present
applicants is enclosed herewith

as Annexure-Asl, .

3.3 . That the present applicants were initially appointe d
as ASI/'@Phegrmécis’c',' Lab-Technician, Nurs:ing Asst,, Saphai
Karmachari,( Cook respectively in the year, 1991, 1992,

1993, 1994 ard 2yyy respectively urder Central Reserve
Police Force',' in short C.R.P.F. and now they are posted

at C.R.P.F. Langj ing,' Imphal, Manipur.

3.4 .That,"the applicants are working in their respective
posts with their cepacities as a Govt. employees.without

any break in service for the satisfaction of the Authorities

. ‘o‘ 4/"
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as well as.the.bublic[ In this connection it is stated

that the decision was taken by the Central Reserve Police
Férce in the C.R,P.F, Langjing, Imphél or any where

through out States of.lndia where is the applicants posted
at different places of India to do the jobs also involves |
right duties, treatment of patient involved iﬁ any C.R.P.F

Langjing or their posted placesQ

The true and e xact copy of the
initial appointment order of the
applicant are annexed as Annexure_

A/2 to A/§ respectively, b—

3.5. That, the jobs of the applicants are pegular attach -
mént ard is placed the essential category., It is a high
risk job considering the importance and risk factor involved

€rsons s@rving as patients® care daily and to underao
P ET o

"periodic medical check-Upf

3.67 That; for the said patients, Cook and Washing, the
applicants was detailed for duty in the office of the
C.R.P.F. Langiing, Imphal. Thereafter they-are were continu-
ou$1y working ard discharging their duties in the C.R.P.F.

Langjing without any break in service till today.

3.7. That, the applicants have acquired valuable arnd legal
right for absorption on regular basis as they are gathered
sufficient experience after working about Iy to 15 years in

service, in their respective posts as well as their capacities.

3.8,  That, the gpplicants are working in thé Central Reserve
Police Force, Langjing and other office/places of C.R.P.F,

and successfully running the treatment and others with all
satisfaction for the last about 1y to 15 years|

- ’ .’:\ ' , IR 5/_‘

~



N

-

‘9/57 -V

R

0%

S

N

~:(9) &~

3595  That, vide office letter No.C.III-1/2406-EC.TII
dated 13/3.296 the Addl, DIGP, GC, C.R.P.F., Imphal,

Menipur issued ‘an office note for grénting of Hospital

patient c‘are}_‘al»lowance :‘Ln respect of No."8_9156oo89 AsS1/
Léb"fech Sianjay Roy of the concerned Hospital ard the

same was recelved by the said Sanjoy Roy as per the

,' Hon 'ble O\TS/H1gh Courto and the concerned Hon'ble Courta

pas‘sed oxder favourably. | | _ o | V

A true and exact ‘Copy of the Ltln A 8.9.0(
order jssued by the concerned A
Authorlty dt,13.3, 2036 is enclosed

as )—‘mn exure—A/Jé “and A/?— m’/z}wof"%

371hs That, in the care of some other similarly situated

.

incumbe.nts/empioyees serving under the sane C?R PLUF
Union of India the Hon ”’blhe CAT directed the Respord ents/
Union of India for payment of Patient Care Allowance (PCA)'
within a time framé as such the vemployées who are- getting

the order of the I—Ion"ble-CA‘T.

The true and exact copiés of the .
and mpusm‘dm 12:2-06
Hon'Hl € CAT' order,\are -enclosed
| , . herewith as Annexure-A/fg.aH A/j /4/
S . : MWW’JD .

3711) That, this applicatior{ is made bonafide and for

the cause of justice.

4; ° Grounds for relief(s) with legal provisions.

4,1 ?or that the applicants have not been getting
the Patient Care Allowance (PCA) even th.‘ou"gh :
the;/s_iﬁixgr employees were g‘ettiné the P. C.
/ﬁsl;;\:?a.rg e. The dLMf 'the' applica nts have |
been ca{égg\rised in the Kﬁ-'é\ssen?:‘gal Categary".

N Jo 6/-
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Tt is a high risk job, Considering the importance
ard risk factor involved, reguired torundergo

periodic medical check-up.

For that the'ﬁpthority/ﬁespondenfs have been

Atreating thé applicants are unequal as such there

is an illegai, arbitrary; most unfair and wholly

unjustifiel

For that; the Aurhority/Respondents ha ve not

disposed of the Wufidhie humble representation filed

on 12.3.2946 till tcday witha t any reason. 12
v

For that, the action of the Respordents is illegal,
arbitrary, unreasonable, most unfair and wholgy

unjustified,

Detals of remedies exhaus‘ted:

That the applicants state that theéy haveé no other

alternative ard other efficacious remedy than to file -

this/ application, The applicants have filed a representat ion

dated 12.8.216 hichlighting their problems to the compe-

tent authority but to no result/S

64

e

tatters not previously filed or oending with any '
othér Court.

The applicants state that they had not previously

£il el any application, writ pétition oT suit regarding-the

matter in respect of which this application has been n@de;

pefore any Court or any other authority or any other Bench

of the Trihunal nor any such application, writ petition or

suit/i§ perding beforé any of them,

- 7/"‘

L.
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7.

Reliefs sought for:

Under the facts and cifcumstanc es of the case,

the applicart s pray that Your Lordships would be pleased

to issue notice to the respondents to show cause as to

why the relief sought for by the applicants shall not

be granted, call for the r ecords of the case ard on

perusal of the records and after hearing the parties on

theé cause or causes that may be shown] be pleased to

grant the following reliefs;

7.1

To give a direction to the Respondents to pay

the patient Care Allowarc e,
7.2 Cost of the application.
7.3 Any other relief/reliefs to which the applicants
are entitled to under the facts and circumstances
" of thecase and as may be deemed  fit ard proper
by the Hon'ble Tribunal.
87 Interim relief prayed for:
8,1,  To dispose of the humble repres entation.
9. Particulars of the Postal Order:
i) Postal Order No. 2 159'0132},@ -
iy Date of Issue ' : M. Q.06
iiiy  Issued from i Qu vo sl
iv | Payable at : Gyand W )
1n List of enclosures:
An index showing the particﬁlars of documents
enclosed,

o’.‘ 8/_
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'-VER,IFICATION

I, Arambam Barunikanta Singh,' s/o A, Sharat
Singh, aged about 3 years, resident of Lilong Chajing,
P.S5. Singjamei, P,0, Lilong - 79513§ do héreby verify
that the statements med e in paragraph No.l to lq\aré
true to my knowledge and those wamtgxxm legal parasfadvace
which I believe to he tre ard I have not suppressed any

materigl fact,
Ard T sign this verification on this the2sth -
day of July, 2m6.

(44 Ziisz ﬁéO)
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=0 D - ANNEXRE- A/1_
TABLE SHOWING THE PARTIQILARS OF THE APPLICANIS;
Sl. % Name £ Neme of post } Date of ! Present
No i initiel § posting
1 ! eppointment
1. AeBarunikanta  ASI/Pharmacist  8.4.199%4 CeRePoFe,
Singh Langjinge
. v
2 Sanjay Roy . .
LabeTechnician 17¢7+1991 ~do=-
3. VeKhem Gin Nursing Asste 2)4'012.1993 -do-
Iien :
by Keilash Das Segphai 320941991 ~3o~-
i} Kermacharl
5¢  Anil Kumer ®ok 106341597 ~do-
6e Neresh Kkamar Saphai 280’*‘01992 =do=-
Kve.rmachari
4
7. Mukesh Kunmar Nursing asste e
16. 5.20% "do"
8. N. Robindro ASI/Phermacist 2164191 -do=
Singh
TRUE COPY
X .Hohod, fmyi
ADVOCA 7
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'OFFICE OF THE ADDL.DIGP GROUP CENTRE CAPF AVADI ‘CHENLAI-63:
i s : . e
 No.A-VI-3/9F#<GC-EC-3 Dated. the - /0 Féb. 197

To

shri Anil Kumar. P

s/0 Shri Pachan,

Charuvila Puthan Veedu,

Nettayam, o _

pO: NILAMEL, o .
Distt: Kollam, '

KERALA. Pin: 691535,

'Subject:- OFFER_OF APPOINTMENT FOR THE POST OF HOSP.COCK
TCOMBATISED) - GROUP ‘D' HOSP. STAFT I CRPE .

‘ As a result of recruitment for the post of ‘
‘Group 'D' Hospital Staff held at Group Centre, CRPF Palli-
puram on 10-12-96, you are hereby offered the post of
Hospital Cook in CRPF, purely on temporaly capacity on the
following terms and conditions:~-

(a) The post carries pay scale of Rs.0750-012-0870~
EB-014-0940 plus allowances as sanctioned by
“the Central Government from time to time.

(b) The appointment carries with it the liability
to serve in any part of India and outside if
reguired.

(c) On joinirg the Force, pev will bs governed under
CHPE Act 1949 and CRPF Rules 1995.

(d) The post of Hospital Cook is a combatises one,
you are reqguired to undergo such training and
tourse as are/wiil be prescribed by the Directo-
rate General, CRPF New Delhi from time to time.

(e) Other conditions of service will be governed
by the.relevant rules/and orders in the Force
from time to tim2. ’

(f) You must produce 3 certificate of character on
. the prescribed form (specimen enclosed).

(g) This offer of appointment is subject to your
being declared medically FIT ‘in all respects
by- the CRPF tiedical Officer for which you will
have to appear before the Medical Officer at the
place of your reporting.

(h) If you tender resignation under Rule 16 or
discharge under rule 17 of CRPF Rules, 1955, .

.'.2



‘ P

‘Ybu-Will nave to. refund to the Govt. a suﬁ

_equal to three months. pay and allowances prior-
to,the-resiGnatibn or discharge, a3 the case

may be OrI the .cost of training imparted to
you in the Force, whichever is:higher;

2 ‘ You~wiil be entit}ed to all the concessions.

“~—s

"of'gréde of Follower - Hospital Cook available to the

meubers of combatised Hospital Staff,sanctionedAfor the

pregent'and as may be sanctioned_from time to time. -

© The following certificates in original will

‘also to be produced:— L ' -

‘a) Edﬁcation éertificate-- o _
" p) Date of Birth certificate for age proof.
¢) Caste certificate. ' ' '

4, . VYou shodid,éﬁgsagd duly prepared with light
pedding as per you:~requirement_alongwith suitcase.

of cost-at the place of your dutye

De - - If you are williﬁg;to join on aforesaid terms

it/ .

~ Uniform items as'per-authorisation”will{bé.issued free

;nd'conditions,'you.are advised to Teport to the Additional

1
i
3

10=-3-97 alongwith this Tetter.

6o . You may also carry amount for your initial

personal'expenses. "Deposit of_Rs.700/m Rupees seven

E\DIGP, Group Centre, CRPF Avadi,,Chennair65 on Or before

" hundred) only as mess advance will also be.required to be " 7.

'made by you.

7¢ - . 1If you fail to.report to thé.afofesaid authority
as mentioned in para 5 above DY 10-3-97, this offer viill be

treated as cancelled.

8. No TA/DA will be paid'for the journey un ertaken

by you to join-duty.

N

(S.K. -Sa’ﬂ' al‘an)ﬁg"{

cncl: (1) 4 | Add) .DIG
A GC CRPF Avadi.

i,

=
\L_/" v
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¥y f. TOFFICE OF 7HE COMWA T 122 Dn. Cri¥ GAL L WACAT(GUI AAT)
Wil 'NO.A.VI.1/92-122~EC~2 Dated, the Cﬁg’ April 92,

- To v///
“Shri Nzrender Xumar,

S/0 Shri Chaman Lal,
New Deep Nagal Village,
Jalendhar Pos4i, |
Jalendhar (FPunjab).

. ; Subject: - APPCINTHMENYT T0O THE POST CF SAFAL EARMACIIARI (SWELPER)
IN CilvF: OFFER OF AR!OTNTHMENT.

On selection as result of test, you are hereby
, ‘ offered the post of Safai Kammachari(Sweeper) in the Central
* o Reserve Police Force on the following terms and conditions: -

) The post is purely temporary but likely to
continue for an indefinite period.

b) The post «jrriec vay scale of Rs.750-12-870
-EB-14-940 plue usual allowgnees a spnctioned
by the Central Govermment from time to time.

c) The anpolanLnL carried, with it the liawnslivy
to serve in any ovart of India as .er ordacr
issucd by tihe Compotent authority.

d) On joining the Force, you will bo cuvornad
under C::1' Act and kules.

e) The apuouinument may be teminated at any time
. by serving a munLu's(on elither side, ‘inhe
h*®4w appointment authority, however reserve the
o right of terminating the service of the
appointce fcrthwith or before the expiry
of the stipulated period of the notice by makirg
paylnent to him a sum equivalent to muy pay
and allovignces for the period of notice or
the expired ubmrecd:, pencd kﬁukﬁbg
£f) Other conditions of services will be governed
by the relevant rules and order 1in force from
time to tine.

T~

- ‘ . @) You must  produce the following cerLlflcate in
» S . ; original: ~ ;
p 1) Educaticnal certificate + Proof for your

date of Birth.
"1i) Experience certificate if any.

1ii) Certificate of character in the prescribed
. forn (Soecimen form attached) duly signe-d
o by any Qq,vtted Off icer. RRUXZEMAXEEXNIXHREEY.
hXAXMF>ﬁ1Fkk4M37l°ﬁYukmﬂﬂxxkh2XLyxupEllﬁx

CONEE oeso/20
“ecxﬂﬁ
wfw“w N A
) C\S T paveet®
- Mqoh:m-w o - ARl e T - - fﬁh
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h)iThis offer of appointment is subject to:-

1) Ssubmission of declaration marital status in
the prescribeel form and in the euent of the
candidate having more than one wife living
or beim married to person having more tha n one
wife living. The appointment will be subject
his being exempted from the enforcement of the
recruitment rules in this behalf.
|

ii) Tgking oath of elegance/faithfullness to the
constitution of India (or making solumn certifi-

L . cate to that effect) in the prescribed form.

1ii) No objection certificate from present depcrtment
may .also be produced on joining the force if any.

2, If any declaration given or information furnished

by you proves to be false at any stage Or if it-is found that
you have willingly superseced any material information, you
will be liable to be removed from service and subject to

" such other action as Government may deem necessary.

" 3. You are also required to carry some amount for your
personal expenses. Initial deposit of Rs.500/- as lMess

advance will also be required., You should also be in possessior
of bedding as per your reguirement.

4. You arxe posted to 122 Bn, CRPF Gandhinagar (Gujarat).

If.you are willing to join on afores-ald terms and conditions
you should rreporxt to commandant 122 Bn. CRPF, Gandidnagar
(Gujarat) alongwith the letter on or before 3J-4-22 at 1000hrs.

5. - XEf you fail to report on Or before 30-4-52 to join
duty, the offer will be treated as cancelled.

6. No"TA/DA will be paid for journey undertaken by you
to join duty at this location.

Encl:I w4jkL7
=  N | (é?&%ﬁ;auuﬁ§?§{‘JY<>2///

\ v
y © commanaant.
NO.A.VI.1/92-122-EC-LT pDated the Anril 1992,
Cooy toO:- ‘
1. D.D.{Medical), bDte.Genl. Cw¥'F Lodhi Roag,
“.. New -Delhi for favour of information nleasec.
2, 1IGP, Special Sector, CRPF R.K.Puram N/Delni
.with reference to his letter No.A.VI . 3/92-Adn-1I
dated 10-3-92.
3.ny.Iné@ector General of Poli ce, CI¥PF, Specilal
/favour .of - Range, EXRR New Delhl for/information please.

e

(Bo S.Chauhan)
Co:xnandant.,
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Dated: the Dec,93
NOTICE
Consequent on his selection by a Board of Officers , as per result of
recruitment held at NC CRPF, Imphal on 16.12.93 Shri V. Khamginlian, S/0
Shri V. Chinzumong is hereby appointed as temporary ward boy (combatise)
w.e.f. 24.12.93 (FN) in the pay scale of Rs.750-17-870—EB—14-94O plus usual
allowances as permissible to the Central Government employees from time to
time. His appoint is purely temporary and liable to be terminate at any time as
one months notice without assigning any reasons. He can be posted anywhere

in India as he has got all India service liability. His particulars are as under:

Name: : V.Khamginlian
F/Name : Shri V. Chinzumang
Vill- : Chingmun
P.O. : Chingmun
Dist- : Churacandpur
o State : Manipur
| Religion : Christian

Date of birth: 01.03.1973
Date of appointment: 24.12.93

Education Qualification: Class -IX pass

Height/Weight :169 Inch/69 Kg.
Chest :85-90 cms

Force No. 1931152541
[dentification: 1) A black mole over chest.

2) Black mole over right arm.

Sd/- :
(N.S. INDM (Capt.)
Addl. DIGP
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Govermment of Tndin / N > ,
- Ministry of Home Alfais 257U
| v n
North Ulmk New Dethi. { J
l)wlc(l the 8 bcpleml)et 2000
The Dix'ccturs General
¥ Border Sceurity Fuve, CGO C ()mplm New Dellit,
27 Central Reserve Police Taree, L GO Complex, New Dethi.
3 Jndo-Tibetan Border Police, CGO Complex, New Dethr,
d.  Cenual Industrial Security Force, CGO Complex, New Lelhi
S Assam Rifles, Shillong. - N
0. The Directar, National Potice Academy, Hyderabid,
1)
subject: Grant ot Patient Care Allowance/dospital Pationt Care i ;
. of ratieht JAR .
Allowarice 1o Noi- thstcrml Group € & D Civilian i v~

I
[

Employecs of BSF, CRP AITBP. CISF. Assam Rifles and f

National Police I\Mdemy Hyderabad cmployed in
DispensariesiHospitals.

Sir,

I am directed 1o canvey the sanction of the Mesident o the Grant of

Patient Care Allowance/Hospital Patient Care Allowance, 1o the Non
Ministerial Group € & D Civilinn Employees of BSEF, CRPE, IO, CLST,
Assam Rifles and National Police Academy, Hyderabiad empluyed i the
Dispensaries/Tospitals, at the s rates as has been piven fo cmploye s
similarly placed in the COUS Dispensarics or Uenteal Government Hospitals m
Delhi/Qutside Delhi un the same terms and conditions, This will take effect
from the date of issuc ol these widers.

2. This is subject to the comhition that no Night Duty Alhnvinee o Rick

/Allowum.. if sanctioned by the Central Government, will he admissible

these employecs.

3.0 The expenditure involved wiil be mer ant of the budgpet prant or the
concerned organization,

Contd., 2

Sz ) . \

Al W Gantificd ©
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i This issties with thé approval of Niinistry of Finanee (Department of

Cixpenditure) vide 1) No8S&/ATIVR2000 dated  7.9.2000 and with the
concurrence of the In!cpmtcri Finance Division of this Ministry vide thei
Ny.No.2206/Fin 112000 dated § 92000

\] .

Yours CGaithfully,

;".

Ao 8
.(:tlp(ll}

G-

(I!nlcwh
Director (Polick

Copy tor

. Pay & Accounts Officer, DSI/C RH/HHE/( 151/ A s Rilles  and
~ NIA, Iyderabad.

2. PAQ. MHA, Naw Delhi.
Ninistry ol Finance (l’,.l\’ Danchy wer 1D NoGBSRAETV/2000 dated
1.9.2000,

4 dlinistry of Health & Imm!/ Wellare (T Braneh), NMunan Bhinwan,
New Belhi.

3 WD (Finance (1), MIA, North Illu'(:lc. New Delli,

0 PEHATIV Desk, MIA, New Delhi )

7. Guard [ile,

comaaee et 4 W e -
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CENTRAL ADMINISTRATIVE TRIBUMAL
BANGALORE BENCH. BANGALORE

O.ANOS. 1095 & 1100 TO 1108/ 0057

DATED THIS THE 17TH DAY QF APRIIL Z0GA
SHRI S.K. HAJRA - : MEMBER(A)
SHRI MUKESH KUMAR GUFTA MEMBER(J) D

: !
T. Mr. Ajith A.
aged 37 years,
S/0 late N. Arjunan,

‘Pharmacist ~ppiicant Fr o

(in OA No.1083/02)

, 2. T.M. Mathen, _
aged 54 vyears,
S/o0 Late C.0. Mathen,

Pharmacist koplicant’

(in OA No.1100/02)

3. Sanjay Kumar, K.N.,
aged 38 years,
S/0 K.G. Narayanan,

FPharmacist Loplicant "

(in OA No.1101/02)

4. R. Vijayalakshmi,
aged 49 vyears,
"W/o late Raghavan Pillai,

Nursing Assistiant Applicant
(in OA No.1102/02)

. 5. R. Gopinathan Fillai,
aged 56 years,
S/o late Raghavan Fillai,-
Nursing Assistant Applicant
: o (in OA No.1103/02)

6. Rathan .Lal, )
aged 50. years,
S/o Udayram,

Hospital S/K . Applicant
(in OA No.1104/02)

|

mt. Rekha Devi, ' L .

d -39 years, C 4 .

Rathan Lal .

ital S/K ) ) Applicant
. (in OA No.1105/02)

n{s 1T to 7Trare working‘
up Centre, C.R.P.F.,
anka, Bangalore)

y o _{mdvd .
. @ﬁ'\ ' /.Pf’/\ T OQQSD




Union of India by itls
Secratary,

Governmenl of India,
Ministry of Home Affairs,
New Delhi

. Director General of
.. Healta Services,
Central Reserve Policy Force,

New Delhi

3. Addilional DIGP,
Group Centre,
C.R.P,F., Yelahanka,. .

Bangalore Reépondents

( By Senior Central Govt. Standing Counsel
Shri M.V. Rao )

7

.. ORDER

SHRI S.K, HAJRA, MEMBER(A)

The applicants, who are Group C and D

? : 'employees of Central Reserve Police Force (CRPF)

| N L
} Hospital, fited this 0.As. seeking the “following
% reliefs:

’~l . "i). lIssue a direction directing the

respondents to extend (the henaof it of
Hospital Patient Care Allowance Lo them al
the rate of Rs.80/- per month for. lhe
period 15.10.87 to 1.8.97 al Rs.160/- p.m.
from 1.8.97 to 2.1.1989 and at Rs.700 p.m.
from 2.1.99 to 8.9.2000 and lo applicants 6
and 7 &t Rs.75 per month from 15.10.87 to
‘ 1.8.97 and ., at Rs.150/- . per month:from
; ' . 1.8.97 to 2.1.99 and al Rs.695/- per month
5 o . from 2.1.89  to 8.8.2000 in ' terms of
: Government orders and Supreme Court. order;
.. 8nd 3 'M.).“ L e e e R PR

2 e

1:) Grant ‘such other .relief or ‘reliefs as
‘this Hon'ble Court deems fit to grant in

*~'_the circumstances .of. the case in the
interest of justice.
The learned counsel for the applicants

; et +9 2 ‘/’\--/‘
; X '
\\\ss_ﬂw rgued as follows:

“?'.9!3___._

iht;
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..‘2,1.§Q Unfortunately, the appllcants wele

fihe | HRCA inspite éf “theit

Persons’.

Tllel'al)pl i(nln (s 1 Lo 37(11(- th(lrln,1< isls, 4 and

-

5 Nursing ASSlslunl ‘and‘@"& 7 Safai Kuramuhqrrs

_(Sweupcrfs);.- Tlluy lulill{}' Group C and D '::lu';'f_lé)y(:m:: ot

-the CRPF hospllal are entitled lo'Hoépllal,-Ralienl_

- Care Allowance (HPCA) al {he rates extended‘to Group

Cl'énd"'o employees 5|m|larly- placed in lhe cCPS

dlspensarles/Cenllal Govt Hospltals. 7 yfe{ff
12,87 by orders dated 25 1.88,.1.8:97, ZSLQ.QGAendA

nol paid
entlilemenl' wie. f.

12 87 and subm:ssnon of thelr represenlal:ons 10

competent‘authorltyu 'fhe; Cuttack Benchv'of_flhe
Tribunal by order dated 8.5.90 - in. o A.No. 299/09
'granled tniS'mrelief (Anneiure A—A). The order o('

the Cuttack Bench was challenged before the Hon ble

Supreme Court. The Hon' ble Gupreme Coull con(lrmed.

the aforesaid order by crder .dated ~17.10.200%.
simi.larly placed as the applicants were

extended the benefit..

J,Tbe ;learned ;GOUﬁSél ‘for vthe_inespondenKS;

3 s

NG ontended that this allowance' was pald:.&o- the

' 8 9 2ooo at the same rates as

P

38) llcants w e. f.

, appllcable to ‘the employees snmalarly placed iA

CGHS Olspensarles/Central Government 'hospltalsa?‘

_the same terms and condllaons as per orders daled

[

8.9. 2000 lssued by the ;Mlnlstry of Home Af.alrs

.(MHA) (Annexiure R= 1) The O?A-.“ise-llablc 10; e
dlsmlssed on the ground of limitation. ... . o
<
o
‘/A



" We hoard both sadvs cand pmused tm vrmz!t :

The cun(en(uon of lhe {espondente :haf The

gt

Hoh’b1 Supreme Court in M R ' 6upta Vi Un'On be
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. acttonu  Salary :ncludes al!owances
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}'-Group C and D (Non—Mnn:ster:dl) hospatal 'employees'

=

daied 25.1. 88 of the M:nastry of Heal { h and Famnlv

Welfare (Annexure A-1)"1is reproduced below

. dated... 9.4.87 on. the subject inentioned:

jf; TN . vf above, | =m di recled {o convey the sanclion
[g< : B ~of the PreStdent to the grant or Hosullu!‘
/T | I ' Patien{  Care Al lowance” (o Group € and b

,Lﬂpn;; Ministerial). emoloyees "':ncludjng
Orivers. of Ambulance.  Cars, bul excluding
Staff Nurses, at the rate . “of Rs.80/- and
Rs ., 75/ per month rcspeottvely with effect
C from 1, 12.87, subject to the condclton that -
.no Night Weughtage Allowance if sanctuonedf
. by the. - Centrai Government Wil pe
‘admissible to. these employees workong in .
" the Central Government “Hospitails *" and.
'Hosp:tals under the Delhu Admoncstratuon '

(emphas:s added)

~

‘The rates of HPCA payab!e to Group c and D

"*&.(qu Mlnistercal CGHS' employees ) were feV'Sed bV 3

“ﬁiﬁlJ;xorder dated 28th September 1998 ' The reievanl

excerpts are re- produced below

O.A. barred by lsmlldtlon i's un(enable as thv'

lodié & Ors.~ (1995) 5 scc 628 he!d that rlght to»

flxat:oh of correct saiary tS 8 contlnuous cause f,w

lt is nnd(sputable that HPCA was&extended tofv'

§~ ,w;e.f.;" 12 87 workang “in Centraf"bovernment

#1 . : L

' ,Hospttals ‘Vahd Hospotals ~ounder . {he De!hji]
Adm:nnstrat:onA. The relevant excerpt! of the order

With reference (o DGHS No. & 12017/3/07- L
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U oam direcled to convey  lhe  sanclion

fhye, President SR PR PR R Y T R T
Mepital Palient Saon iainer sl ey
Group G and 0 (noresacostorial) bostgsi ta

employees and palient care allowvaunue
payable 1o Group C and D (non-ministeriat)
CGHS employees w.e. (. 1.8.1987. The
revised rates will be as under: ’

1.Group C (non-ministerial) Trom Rs .80/~ Lo Rs.iGO/-
hospital employees. p.m. p.m.

2.Group D (non- m:naster:al) from Rs.75/~ to Rs.150/-

hosptiAI mployees p.m. p.m.
3.Group C and D (non- frem Rs. 70/~ Lo Rs.140/-
minisierial) CGHS employees D .M. ' p.m.

2. The terms and conditions for
payment of Hospita! Patient Care
Al lowance/patient care al lowance wiil
remain the same as mentioned in this
Ministry's letters No.A-28015/60/87-H daled
25.1.1888 7.28015/102/88~-K daled:

30.10.1989 and B.11011/1/90-CGHS  daled
10.7.1890. "

Sonme - employees working in C.RK.P.F.

Hospilal, Bhubaneswar filed O.A.No.299/88 before the

Cuttack Bench of the Centiral Administrative

Tribunal, The Tribunal by order dated 8.5.890

directed the payment of HPCA {o Applicant Nos. |t and

2 of the O.A. who were working as Pharmacisls and

4

Laboralory Technician regpectively in CRPF Houspilal,

-

Bhubaneswar. The Civil Appeal No.11966 of 19498

filed by the Union of India against the aforesaid

order of the Tribunal was dismissed by order dated

- *\\47 10.2001
/452«uu~'f'*
, ,-":f .

by the Hon'ble Supreme Court (Annexure

Admittedly, the HPCA was granted o
inisterial Group C and D civilian employees of

CRPF, ITBP, CISF Assam Rifles and National
$;~'

“',
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Po l ice A‘rademy . ‘Hyder-éf)éd employed i C (he
the'same rales. as Had been

dnspensarues/ho:patdls dt

given 't()_enlpl()y(ees st ldl iy. placed in. the - CGHE
' : ' T I LA
60vernmoni ‘HOSpiLulﬁ aro

" Dispensaries - ot Lenlndl

Oeihi/outsidéwoelht on the same terms and condli:ons;

' Aw e.f .9.2000. by 'orde: No - 27012/4/2000 PF dated

et e

-—_—"-‘-—-‘-——_‘-— .
8.6 2000 of the Mlnuatrv of 6me'Affaifs, Gove e |
- of Indld (Annexute R 1) ' Ln view of lhe uvdgf of

the Cuttack Bench of the Trlbunal in 0.A.No.298/8S
dated. 8.5}90 which 4was 'conflrmed .by the Hpn’hlé‘

dated ' 47.10.200%

Supreme Court by Judgement
‘;'(Annekure 4 A~5);AAandA the -|mplementatﬁon‘ of ihe -

aforesaid‘o}aer of {he Tkibunal by» Goveﬁhmehl ~of

India ( Annexure A= 6) the_appl(cants who are Group

C. and D (non mlnlsternal) employecs workong CRPF
Hospital are

are app[icab[e to sim

entltled to HPCA at the same rates as’

zlarly p!aced Group C and 0

Central bovefnmenl

emp loyees (non m:nxste:n l;' of

Hdsp?té}s'by order dated 25 1.88 (Annexure —c)

followed by order dated 28.9.98 (Annexure A= 2) and .
subsequent orders of revision w.e.f. 12 1887 oﬁ

the dates of thexr appountments whxchever is {ater,,"

éted to pay to the appltcants thg’ Hospttdl

--:l “’ { ) .
{%?are Al lowance W.e.f. 1.8.87 or f e om the

‘f the'r appountments,-whuchaver is le(er i'al

b S i,

andg’

- *"‘4 B IR
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oA

e



D non-minjsterja} 'hospital emplovepsg by ordep Gl
25.1.82a (.n‘umc-xure A~L) and reviged by ords- tatlogd
28.9.98 (Annexure A-2)  and SUubiseqguert
revision o the allowance. The g,
Com;olied Wit

withinp & period of three

Tmont i,
the date ¢of re

z;S ’:‘O“!
ceipt of a copyv of this order. The _
0. As. arc aoc:::w‘('fingl_\«' allowed. No costis.
Sd- ,
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To,

The Chief Medical Officer
Hospital Group Circle, Langzing
Manipur.

Subject: Request for payment of patient case allowance td us as per rules.
Sir,

With due request we have the honour to request you the following few
lines for favour of your goodself kind consideration and favourable order in the
matter under reference.

That, we are initially appointed as ASI/Pharmacist Lab Technician,
Nursing Asstt., Saphai Karmachari and cook respectively on regular basis on
different dates i.e. 1991, 1992, 1993, 1994 and 2000 under Central Reserve
Police Force is short CRPF and now we are posted at CRPF, Langzing, Imphal,
Manipur.

That, the authority of the CRPF, Union of India issued an order that the
Patient Care Allowance (PCA) will be paid to the employees who are pharmacist,
Lab "Fechnician Nursing Asstt Saphai Karmachari and cook etc.

That we request you to pay or extend the benefit of patient care

s s oo

allowance to us like other similarly situated persons who were getting the said

benefit.
That, we are now facing financial hardship and untold miseries.
We, therefore, request your goodself be pleased to extend the patient care
allowance like other similarly situated persons.
For the acts of your kindness be shall even remain grateful to you.
With regards
Yours faithfully,

Dated Longzing
The 12.2.2006.
Sd/-

. A.B. K. Singh
Sanjoy Roy

V. Kham Gin Law
Kailash Das

Anil Kumar

N. Kumar
Mukesh Kumar

N. Robindro Singh
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IN THE CENTRAL ADMIN
"~ GUWAHATI BENC

SENISENERYER

IN THE MATTER OF

| 3
- ' _ | ' . QYW

0.A.N0O.176 of 2006

Sﬁri Arambam Bafunikanta Singh : Applicant
And Others
- ‘vs -
Union of India &’Others | . K Respondenfs
- AND -

IN THE MATTER OF:

Written statement submitted by the
Respondent Nos.1 to &

WRITTEN STATEMENT:

~ The humble answerxng respondents submxt their
written statements a follows:

1(a).  That I am ____JOGINDRA_SINGH -S/o_SH:

_HPRPAL SIN CoH_ 7 A L. Dt p CM!—’« L s

and respondent No. & in

. the above <case. I have gone through .a copy of the

application served on me and have.understood the contents
thereof. Save and except whatever is’ specifically admitted

in this written statements, the contentions and statements

made in the application may be deemed to have been denied. .

M/u“j*uﬂM;) Cahe

q/z{ﬁ?’
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| ].stlgmatlc and some were for the sake of publlc 1nterest and

e

Order No 270124/2690/PF 4 dated 88 09, 2090 (copy enclosed)

-

on behalf of all the respondents

by " The. appllcatlon is flled un]ust and unsustalnable

T

both on facts and 1in law

| I an competent and authorzzed to file the wrltten statement ‘,

(). “That the application is bad for non-joinder of
- L , . .ol L . . . /;

'-necessary‘parties and‘misjoindefhof'unnecessary pa}tiesgf

" <

(d) That ,the; application is - also hit by the
principles of waiver estoppels and acquiescence and liable:

'to be - dismissed

o

it cannot be sald that the - decision taken by the

Respondents agalnst the. appllcants had suffered fram the .

vice of lllegallty

2, BRIEF HISTORY OF THE CASE, which may be. treated'

as an xntegral part of the wrltten statement

-

'Care Allowance/Hospital Patient Care Allowance to the Non-

Ministerial Group (3 & D civilian employees of BSF CRPF,

Government ot India, Ninistry of. Home Affairs

_ (e)p ﬁ That any actlon taken by the respondents was not'_-

L

\conveyed the sanction of the Pre51dent for grant of Patient-



)

ITBP CISF Assam‘ Rifles and National  Police, Aeademy |

Hyderabad emplcyed in the Dlspensaries/Hospltals at ‘the -

f0110w1ng rates -

a) Growp ‘C’ - - Rs. 700/- p.m.
b) . Group ‘D' - Rs. 690/- p.m:

B Patient'care Ailowance‘_:-

: employees working in the CGHS. Dispensaries

In  this 'cénnetfion Director (Medical),
Directorate General CRPF New Dethi. vide Slgnal No.J. II-

2/2602 Med II MHA dated 18, 01 2902 (capy enclosed) has

conveyed the order of MOF Department of Expdr U.0.

No 1959/2/2001 E/IV dated 14 01, 2002 that HPCA/PCA only to

AL Group ¢’ & ‘D' (non- Mlnisterial-, CGHS

be sanctloned to those Group C‘ _and ‘D! combatlsed.

Hosp;tal staff who we re petltloners ln Court Cases flled in

varlous CATs/HLgh Courts and the - concerned Hon ble Courts‘

passed order favourably The followlng pet;tloners have now

flled case 1n the Central Admxnlstratxve Trlbunal Guwahatl;

No 176/2906/766 dated 21 07 2996 against Union of India.
Ministry of Health and Family. welfare DG, CRPF Director

Medieal CRPF & CMOGC Hospital Imphal regarding sanction of_

~

, Patient Care Allowahce by them -

~ ASI/Phar, A 8. K. Singh

“ASI/Lab. Tech Sanjay Roy
Nursing &sstt V. Khan Gin Lian

i.Hosp /5. K. Kailash Das (presently posted at .
101 RAF) . , | o

KN wwl\n‘\

Bench 6f ' Guwahat1 vide their Orlglnal Appllcatlon-



Ly

Hosp. Cook Anil Kuma

@

Hosp./SK N. Kumar. -
7. " Hosp./SK Mukesh Kumar =
‘8, - ASI Phar. N. Robindro Singh

Parawise Comments:

it e e AT —E———

3 .That:.f with 'regaljd-\ ‘ to the statements made in
par'agrap'hs 1 2 " 3, 3.1t 3.8, 3.11, ‘.4 4.1, 6. and 7 1 '.to}
107 of the Original Application, the answering respondents
| do not admit anything except those which are in recerd |

. based on legal. feundation and as such the app'ticants are

-

) put to the strictest proof thereof R S,

]4. R That m.th regard to the. statements made in
paragraph 3 9 of the Om.gmal Apphcatmn, the answer:mg.

‘ respondents beg to submt that the D:.r*ector (Medlcal),-

Dlrectorate vGenera‘l' CRPF, New-De'lhl v-lde Sl»gnal NovJ II-

-» dated 14/01/2002 that IIPCA/PCA 3,3 to be sanctloned only to.

those Group ‘C* and ‘D’ combined Hospital Staff who were

pet‘;i'f:ion‘_ers in Court V‘Ceses filed_ in  various CATs/High_

'fevourably Neither the “petitioner ie. ASI/Leb' Tech.

any’ favourable omers passed ‘to him by the Hon ble Cour’t

"2/2992 Med. II MHA dated 18/01/2062 has conveyed the erder-_
of MOF Department of Expend:z.ture U 0. No 1959/2/2391 E/‘IV- -

vCour‘ts .and the coneemed Ht’}rz‘i:ﬂe‘Co‘ur?ts.hwe~ 'pessed prder ’

| Sanjay Ray has filed any petition in . CATs/High Courts nori ‘

for granting HPCA/PCA Hence his case for granting Patient' :

" Care Auowanc_e_wasu not considered by this Office.



i

5, That 'with regard to the statements made in
paragraphs 3.10 of the Original Application, the answering
respondents beg 'fo submit that the Director (Hedical),
Directorate Geﬁeral, CRPF, New Delhi vide Signal No.l.II-
2/2002;Med.II-MHA dated 18/01/2002 has conveyed the order
of MOF Department of Expenditure U.0. No.19506/2/2001-E.IV
dated 12/01/2692 that IIPCA/PCA is to be sanctioned only to

those Group ‘C’' and ‘D' combatised Hospital Staff who were

- petitioners in Court Cases filed in various CATs/High

Courts and the concerned Hon'ble Courts passed order
favourably. Hence, the petitioners’ allegations against the
Department are baseless.

6. That in reply to the statements made in paragraph
4.2 of the Original Application, the answering respondents

beg to the state that it is incorrect that the departmental

~ authorities are treating the petitioners in an unjustified

discriminatory way. The Department is taking action as per
the Director _{Medical), Directorate Genéral,. CRPF, New
Délhi vide  Signal  No.J.I1I-2/2002-Med.II-MHA  dated -
18/01/2002,

7. That in reply to the statements made in- paragraph

4.3 of the Original Application, the answering resporidents
beg to submit that it is incorrect that any representation
dated 12/02/2006 has been filed by the petitioners.
However, Hos./SK Narendra Kumar, Hosp. Cook P. Anil KuMar,

Hosp./SK Kailash Das, -Nursing Asstt. V. Khan Gin. Lian,

3



'hSi/Lab,Tech. Senjay, Ray{'ASI/Fhang ;AABEK,,JSingQ‘ and
ASI/Phar. N. Robind-ra Singh- have 'submitt-e,d__appbi?éatiqhs

dated 14/02/2006 15/02/2006 27/63/2006 91/04/20867 andv
03/97/2006 regard;ng sanction of Hospltal Patlent Care

.lkllowance/Patlent Care Allowance Sultable replles were
| 1mmediate1y given to them vide this office Inter~ Office
| ‘Notes No C.111- 1/2086 EC III dated 18/02/2006 21/02/2006 :
713/93/2006 66/04/2006 and 15/07/2006 respectively (coptes
. ene%esed)

8. That with regerﬁ to the etatements 'made in‘

- paragraph 4 4 of the Origin31 ﬁpplication, the answering -

respondents beg to submit that it is incorrect that the

departmental authorltles are treatxng the petltloners in an

o unJustlfled and dlscrlmlnatony- way ~ The Department 'is

.taklng actlon as per' the Dlrector (Medical), Dlrectorate :
;General CRPF, New Delhi. v1de S;gnal No. J. II 2/2002 Med II-
MHA dated'18/61/2902,\

9, | - That with regard,fto the; statements made in

paragraph -5 of the Original . Application, the 'answeriﬁg '

respondents beg to submit that there is no representation .

dated 12/02/2066 filed by the petitioners received in this

Office Besides, petitloners No.7 & 8 i e. Mukesh Kumar and'

~ N. Robindra: Slngh were not posted in GC CRPF Imphal.. It is

not understood how the above - petitioners filed the

representations as stated in paragraph 5 of the petition

"Hence the allegations made by the petitioners are baseless.

X



19; :_' That w;th regard to the statements made 1n“

f.paragraph 7 of the Orlglnal Appllcatlon, the answerlng‘("

respondents beg to submlt that the actlon taken by the

arespondents was ln compl;ance to the Dlrector' (Medzcal),

D:g.rectorate Genera'l CRPF New De'lhz. v:Lde S:Lgnal No 3 11-

‘ ,2/2002 Med. II MHA dated 18/61/2002

11, | That"the;.reSpbndenfé;‘beg ‘to  submit ‘ihatvﬂthe |

‘*applicétion is dévoid of any méfit~éqd7as such‘iiablef%o'be )

dismissed.

7

VI That the respondents beg to submit that this

Written Statement 15 made bonafide and- for the ends of

,Justlce and equxty

~ PRAYER

fIh~view'of.thé facts'and{circumeanCeS-és‘bfbught'-

out 'abOQé,, 1n reply to the various paragraphs of the :

\Orlglnal Appllcatlon and there belng no merlt in thef'

T)Original Application filed by the petitioners the Hon ble

' Tribunal may be pleased to dismiss the Application for thev

'ends of justice o - ‘ o - ’_A I ,_,A'§
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VERIFICATION

1, JOGINDRA SINGH sj shyaRpAL SINGH aged
about 54  years, working as gl DIGP
(Grzonp Clnfwe., cRPE: meakqi}‘

and competent officer of the answering respondents, do

hereby verify that the statements made in paras

1 h_7 are true to my knowledge and those made

in paras ~ being matters of record are

true to my information derived there from which I believe
to. be true and the rest are my humble submissions before

this Hon’'ble Tribunal.

And I sign this verification on this the

_291K __th day of Dec 2006 at Guwahati.

Signature

‘rm/

/%M,l’(;——’_)

N\
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and contentions are in-admissible and un-reasonable.

- v I <
vruw it <l.;=.'\6.' ' A
Central Administretine tiibunal v 3

3R
AL TEMTE | %
m} 2TETET * LTENT . § %?
GLm, 2t Bench
g‘ L
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL >
GUWAHATI BENCH, GUWAHATL 7%
——— 1
- 3 §
o . o ¥
ORIGINAL APPLICATION NO. 176 OF 2006 -

SHRI ARAMBAM BARUNIKANTA SINGH & 7 OTHERS.

' ’ - Applicants.
< =rVersus - o
UNION OF INDIA & 4 OTHERS.
]
- Respondents.
t . Ll!.I!iE.MAIIEB.QE; : \

REJOINDER of the Applicants to the
Written Statement submitted by the
Respondents No.1 to 5 to the above :

case,

MOST RESPECTFULLY SHEWETH :

That, the present Applicants, after receiving a similar copy of the

Written Statement of the Respondents No,1 to 5 of the above case, have -
gone through the contentions made therain and have well acquainted with :

the statements and averments made therein. |

!

That, the Applicants, after perusal of the Written Statement

strongly deny the averments and contentions made by the Respondents
in their Written statement, as such, take the leave of this Hon'ble Court
for allowing them to file rejoinder to the Written Sﬁahement by denying

the wrong allegations and submissions made therein as the averments

i - ' - Contd ...
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-1 (2):-

3. That, save and except those which are specifically admitted herein,

the Applicants deny the whole allegations and averments made by the
Respondents No. 1 to 5 in their Written Statement, as the same are un-

reasonable and in-admissible.

4.  That, with regard to Para No.1(a) of the Written Statement of the
Respondents, the Applicants have nothing to say as it is formal, but the
Applicants deny the statements made therein that “the contentions and
statements made In the application may be deemed to have bheen

denied.”

4.1. The Applicants, in this regard, humbly submitted harein that the
claim/grievances of the Applicants’ made in their a;;plication of the above
mentioﬁed case are all genuine and admissible in the eyes of Law. Tha
Respondents, in other sense stated the same for disc.rlmlnaung the

legitimate rights and genuina griavances of the Applicants.

5. Tha;, with regard to Para No.1(b) of the Writben Statement of the
Respondents, the Applicants deny the whole statements made thereln
that “The application is flled unjust and unsustainable both on facts and in

[ 4

law.

3

5.1. It is humbly submitbed that the Applicants filed the above case for
getting their genuine grievances as the same has been extended to other
similarly situated employees/incumbents, working under the Central

Government.

6.  That, with regard to Para No.1(c) of the Written Statement of the
Respondents, the Applicants deny the whole allegétions and contentions
made therein that “the application is bad for non-joinder of necessary

parties and mis-joinder of unnecessary parties.”

Contd ...
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- (3):-

6.1. The applicants, after proper application of their mind and also afuér

having considered all the re|evant\as'pects,‘ filed the above case with the -

prayer for getting their genuine and reasonable grievances before the

Hon'ble Court of the Central Administrative Tribunal, Guwahati Bench,

Guwahati, which the same have enough jurisdiction to try it. As such, the

said application has no defect.

7.  That, with regard to Para No.1(d) of the Written Statement of the
Respondents, the Applicants deny the whole statements and submissions
made therein that “the application is also hit by the principle of waiver

estoppels and acquiescence and liable to be dismissed.”

7.1. It is hereby submitted that the allegations are unjust and

unreasonable and the same is not admissible.

8. That, with regard to Para No.1(e) of the Written Statement of the

made therein that “any action taken by the respondents was not stigmatic

- and some were for the sake of public interest and it cannot be said that

the decision taken by the Respondents against the applicants had suffered

from the vice of illegality.”

9. The Applicants humbly submitted herein that the contentions are

totally baseless and un-reasonable.

10. That, with regard to Para No.2 of the Written Statement of the

Respondents, the Applicants have nothing to say as the contentions are

f
admitted facts as well as those are the relief(s) and grievances, as sought

for therein by the Applicants in the related Original Applicadon.

11. That, with regard to Para No.3 of the Written Statement of the

Respondents, the Applicanfs denfr that “the answering respondents do not

Contd ...

. Respondents, the Applicants deny the whole statements and submissions '



o (4)i- e '

> R -
t admit anything except those- which ére in record, based on legal
foundahon and as -such the apphcants are put to the stnchest pmof _

d\ereof a

111‘}1. That, mos? strat;ementjs', made by mxc-:,,:{\ppligants 'iq'their _Qﬁqinal
! Apptication are all mnnecl_:ed»widw the relevant pmvisions and Rules, as
“contained " in the ~existing Admlmstratave Tnbunals Act 1985 and-
Government Orders- which - were issued by the authonty cmcemed ‘

applicable to the Applicants.

125 __That,' with regard.tb-paragraph No. 4 of the _Writpen Smtzemem:, the |
Applicants “humbly submitted - herain th‘at e\-(en t!mu_gh; no apbiigaﬁon B
. were filed bafore a campe:mant Cbu'rt, prior to the ﬁl__in_g of the prese;tt
- case, the samé beneﬂts shou!d:be extended to the present petltioneré
also as the same have been extended and en;oyed by t:he simllarly

s:tuabed incumbents, - S 3

i
13 . That, with fegardjm Para No.5 of the  Written Sta'hemmt'of-;‘me
‘Respondents, the Applicants deny that "the petitioners’ allegations

- against the Department are: baseless.”

1

>

2

N~

(:f: - 13.1, That the Applmants humbly submitted herem that they are all
working in the C.R. P F. under the Central Government, as such the'
benefits ‘as per Signal, dated 18/01/2002 of the Director (Medical), |
Directorate General, CRPF, New Delhi is admissible and extendable o the

: Applicants also.

b 14, That, with regard to-Para No.6 of the Written Statement of the
. Respondents, the Applicants deny that “in reply to the statements made |

in paragraph 4.2 of the Ongmal applmatlon, the answermg respondents

beg to the state that it is incormact that the departmental authorities gre

. treating the petitioners in an unjustified discﬁmiqamré way.”
' ' | * Contd ..
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!

Wt 7

14.1. It is humbly submitbed herein that the averments and contentions

- are all false and concocted as the respondents have never took any

positive action in respect to the Signal, dated 18/01/2002 of the Director
{Medical), Directorate General, CRPF, New Delhi. As such, they are not

’

getting their grievances, till today. | c

)

. 15.  That, with regard to Para No.7, 8,9, 10, 11 and 12 of the Written

Statement of the Respondents, the Applicants stmnbly deny the whole
allegations and contentions made therein as the same are all false and

not adm_iséible and un-reasonable.

16. - That, the Writben statement of the Respondents is not_édmissible
and their submissions are all false and unreasonable thereby submitted

for defending them from their undutiful acts, whereby are not considering

.the representation of the Applicants il today wimqut any reasonable

cause,

P‘RAYER

In the premises aforemantibned, it
is, most respectfully prayed that Your
HOnour may .most graciously be pleased .
to reject and dismiss the Written '
statement of the Respondent; by
diééﬂqg them to consider and dispose of
the representation, thereby granting the
Applicants to afford  Patient Care
Allowance at an early date, for the ends

of justice. \

Dated, Imphal SIGNATURE OF THE COUNSEL ON
The 3" July, 2007. - BE

S

Contd ...



-k

VERIFICATION

Verified that the above contents made in para No.l and 16 of the
accompanying Original Application are all true to the best of my knowledge and
belief and legal points are received from my counsel, which I verily believed to be

true and correct. No part of this affidavit is false and nothing has been concealed.

Dated/Imphal
The : .
SIGNATURE OF DEPQNENT.
(L e
Drawn by :

5

Advocate.

é'\.
e



